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e In the Cetral Administrative Tribunal,

C . . Patna Bench, Patnpa.

7

)

OA= 558 of 1986

. Shri Radhey Shyam  vs. Union of India & Ors.
i - X : - . - - -

1./ 14.11.96 Heard. This application has been moved with dho
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braya:.ﬁh§t the order transferring the applicant,who is
i,fpostad as Assistaﬁt Director at Patna’to Head Duartersl

i ‘ o :

| at New Delhi be quashed. He has also priyed for quashim
i , , _ . ] ,

- of the subéequeht ordergpasséd by the‘3uthorities on ths
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representation moved by him. The contention of the
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.« applicant is that he will suffeg hardship if he is
| transferred from Patna as his wife is ill, his daughter
is being educated at Patna and the marriage of(other

‘ daé@hter is to be performed. In my vieuw ,,thae’aplicant
A . mé#/bawe suffer ha;dship iz if he is trahsferféd from
o A k\, , | -
Patna to New Delhi, it cannot be said that the order
transferring himlfrom Patna is in any way mala fide and
illegal. On the perusal of the allehaéions made in the

petition, 1 am unable to accept thaf‘thg transfer ordsr

has beesn passedon some extraneous cansideratiaméz/¥gz///
k_ N , :

otherwise mala fide. It will not be proper for this

i Tribunal to interfere with such order of transfer.

/cBs/ ( i _ | - (V.N. Mehrotra)

Vice=-chairman

This application is rejected.




